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O.A. No.68/2012

ORDER DATED 31" OF JANUARY, 2012

Viz
Umon of India & Others ... ... ... .. .. Respondents

Corsm:
HON'BLE MR. CR MOHAPATRA, ADMINISTRATIVE MEMBER

&
HONBLE MR, AK. PATNAIK, JUDICIAL MEMBER

Heard St D K. Mohanty, Ld. Counsel appeanmg for the
apphicant and Sni U B. Mohapatra, Ld. Sr. Standing (‘ounset appearmg, for
the Respondénts on whom a copy of this O, A has already been served and
perused the materials placed on record,

2. Ld. Counsel for the appheant submits that the applicant has
been approaching the authority for grant of 2 ACP and 3° MACP. but so
far no relief has beey granted by the concerned anthonifies. 1 is seen from
the records fhat ﬁL& the applicant has submitted repzssmtatiz:s& on
16.06.2004, 10.07.2009, 15102010, 18.04 2011 and 1111 .201!,1 Ld. L
(“ounsel for the apphcant submits that the spplicant would make a
comprehensive represcntation indicating his entitlement for 2 ACP under
ACP Scheme and 3™ MACP under MACP Scheme as he has scrved till
30.06 2009, This representabon wall be prcscniﬁﬁ before the Respondents
No2 & S withim a penod of 15 days.

3. Having regard to the submissions made and  as agreed to by
the Ld. Counsel for the parties, without gomg mio the ment of the case,
Respondent, Nos.2 & 5 are Hereby directed to consider and dispose of such a

representation as above within 60 days from the dafe of receipt of the

representation. '
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4. With the ahove observation and dwection, this A 15

-~

. No cosis,

disposed of at the admission stage itself

5. Send  copwes  of this order along with paper books to

Kespondent Nos.2 & S for comphiance and free copies of this order be

made over o the Ld. Counsel for the parties.
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